== Haryana State Pollution Control Board

- REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD
NEAR PUNJAB NATIONAL BANK, DHARUHERA

MSPEB Tele Fax: 01274-244241
E-Mail: hspcbrodr@gmail.conm
HSPCB/DHR/2020/./8 2.0 Dated .25 /8)3030
To

The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi
Sub.- Report in compliance orders of Hon'ble NGT dated 06.03.2020 in the matter

of OA No. 63 of 2020 titled as Radheshyam Versus Union of India & Ors.

Ref.- Hon'ble NGT order dated 06.03.2020 in the matter of O.A. 63 of 2020 ttied as

Radheshyam Versus Union of India & Ors.

Kindly refer to the subject noted above, please find enclesed herewith the action
taken report in the above mentioned Hondle NGT ordar dated 02.03.2020 in the matter
of O.A. No. 82 of 2020 titled as Radheshyam Versus Unwon of Incia & Ors

It is requested to kindly accept the report and place before the Hon'ble Tribunal

DA/As above

\(, 3032

o

Régional Officer, HSPCB
Dharuhera Region

Nodal Agency as per Hon'ble
NGT order dated 08.03.2020
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No.63 of 2020

IN.THE MATTER OF:

Radhey Shyam e Applicant
Versus

Unionof Indla & Ors. Respondent

REPORT ON BEHALF OF HARYANA STATE POLLUTION CONTROL BOARD IN
COMPLIANCE OF ORDER DATED 06.03.2020,

INDEX
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STATUS REPORT IN THE MATTER OF OA NO. 63 OF 2020 TITLED AS
RADHESHYAM VERSUS UNION OF INDIA & ORS.

1. BACKGROUND

In the present matter Hon'ble National Green Tribunal passed an order vide order
dated 06,03.2020. The operative part of order is as under :-

"Grievance in this application is that while lease for mining is only

for Khasra No. 07, Village Garhi, Tehsil Narnaul, District
Mahendergarh, M/s. Haryana Mining Company is doing illegal mining
at Khasra No. 122 Pahar Garhi in violation of the Indian Forest Act,
1927, the Air (Prevention & Control of Pollution) Act, 1981, the Water
(Prevention & Control of Pollution) Act, 1974 and the Environment
(Protection) Act, 1986,
Without expressing any opinion on the allegation, we direct a joint
committee of the Haryana State PCB, Deputy Commissioner, Narmaul,
Divisional Forest Officer, Mahendergarh and the District Mining Officer,
Mines and Geology Department, Mahendergarh, Haryana to file a
factual and action taken report in the matter before the next date by
email at ngt-judicial@gov.in.

The nodal agency will be the Haryana State PCB for coordination
and compliance.

A copy of this order be sent to the Haryana State PCB, Deputy

Commissioner, Narnaul, Divisional Forest Officer, Mahendergarh and
the District Mining Officer, Mines and Geology Department.
Mahendergarh, Haryana by email for compliance.
The applicant may furnish a set of papers to the Haryana State PCE,
Deputy Commissioner, ~Narnaul, Divisional  Forest  Cfficer,
Mahendergarh and the District Mining Officer, Mines and Geology
Department, Mahendergarh, Haryana and file an affidavit of service
within one week.”

In compliance of Hon'ble NGT order dated 06.03.2020 the appficant has nct
furnished a set of papers to the Haryana State PCB, Deputy Commissioner, Namaul
Divisional Forest Officer, Mahendergarh and the District Mining Officer, Mines arc
Geology Department, Mahendergarh, Haryana. Subsequently, Regicnal Office. Haryara
State Pollution Control Board, Dharuhera has requested to the Registrar, Naterai

Green Tribunal, New Delhi on 17.03.2020 to supply the copy of complaint filec oy Sin

Radhey Shayam as same has not been received.
2. ACTION TAKEN REPORT

The above said order dated 06.03.2020 received from the Member Secretary
Haryana State Pollution Control Board, Panchkula on dated 17 03 2020 wice letter No
Y
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219 dated 17.03.2020. The Deputy Commissioner, Mohindergarh at Narnaul vide his
office letter No. 2391-94/ Vikas dated 16.06.2020 has nominated Sh. Narender Kumar,
Range Forest Officer, Mohindergarh as representative on behalf of Deputy

Commissioner, Mohindergarh at Narnaul. (Annexure- A).

In pursuant of the Hon'ble NGT order dated 06.03.2020 in OA No. 63 of 2020. a
team of following officers were inspected the area in question jointly on 16.06.2020
comprising of Sanjay Simberwal, Assistant Mining Engineer, Narender Kumar, RFO
Mohindergarh, Forest Department, Kamaljit Singh, Regional Officer, HSPCB.
Dharuhera, Mohit Moudgil, Assistant Environmental Engineer, HSPCB along with
complainant Sh, Radhey Shyam S/o Sh. Sawant Singh. During inspection it was found
that the operation of M/s Haryana Mining Company, Garhi is closed and no mining
activity observed currently at site, Mining officer, Narnaul has informed that lease of M/s
Haryana Mining Company has been terminated on 10.01.2020 due to illegal mining
beyond allotted area of the lease and non-deposition of royalty, hence their security
which was deposited at the time of obtaining lease agreement i.e. amounting of Rs.
2.47,65,625/- has been forfeited. The Forest Department has also informed that the sz«
lease holder destroyed 597 plants/trees during execution of illegal mining activites in

Khasra no. 122, Village Garhi on 18.06.2016 and a damage report was issusd aganst

(8]

Sh. Subhash Gupta Sfo Murari Lal Gupta resident of House No. 1185. Sec- Z
Faridabad and prosecuted to Special Environment Court Faridabad vice order cated
22 04.2019. Hon'ble court convicted the accused and ordered to pay a sum cf Rs
1.21,788/- as compensation which was paid in court. The copy of jeint inscecten recon

alongwith photographs is enclosed as Annexure- B.
3. CONCLUDING REMARKS

1. Mines and Geology Department has terminated the lease agrsement cn

10.01.2020 and security of the unit of Rs. 2,47 65,625/- has alsc ceen foeriaied.

\L/
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2. Forest Department has also taken action against the above unit for destroying
597 plants/trees during execution of illegal mining activities in Khasra No. 122,
Village Garhi, District Mohindergarh and Hon'ble Special Environment court vide
order dated 22.04.2019 convicted the accused and order to pay sum of Rs

1,21,788/- as compensation, which was paid by the unit in Hon'ble Court.

3, Haryana State Pollution Control Board has issued show cause notice for
revocation of consent to operate for non compliance with the conditions of
Consent to Operate under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 & Air (Prevention and Control of Pollution) Act, 1981 vide this

office letter No. HSPCB/DHR/2020/390 dated 18.06.2020 for 15 days.

Action taken report is being submitted for kind consideration before
Hon’ble Tribunal, please.

0
DA/As above P ao).

R g?onal Officer,
Haryana State Pollution Control Board
Dharuhera Region.
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Joint Inspection Report.
Indla & Others.

In reference ta the grievance filed by Sh. Radhey Shyam Vill-Khudana, Teh & Distnct
Mahendergarh against M/S llaryana Mining Company, Village Garhi, Tehsil & Disnt-Mahendergars
hefore the Matjonal Green Tribunal, New Delhl regarding illegal mining at Khasra Number 122
adfacent ta their Mlatted lease at Khasra No.?, pahar Garhi in violation of the Indian Farest Act- 1527
flon'ble  NGT vide their order dated 06-03-2020 directed a joint committce of the Hanyama sote
pallution control board , Dy. Commissioner Narnaul, Divisional Forest Officer Mahendergarh and
istrict Assistant Mining Engineer Narnaul, Mine and Geology department Mahendergarh Haryana 2

Me afactual action taken report in the said matter

Further, in pursuant  of the Hon'ble NGT Order 06-03-2020. in 0A 52

63/2020, a team of following officers were inspected the area in question jointly on 16-06-2020

Narender Kumar RFO Mahendergarh

comprising of Sanjay Simberwal Assistant Mining Engincer,
Mohit Mucgil, Assisiant

lPorest Department, Kamaljit  Singh, Regional Officer, HSPCB Dharuhera .

Environmental Engineer, WSPCI along with complainant Sh. Radhy Shayam s/
ng Company Ghan s closed and

o Sh Sawant Sinz2

During inspection it was found that the operation of m/s Haryana Mini
no mining activity observed currently at site, Assistant Mining Engineer, Narnaul has informe2 =3t
g

lease of M/s Ilaryana Mining Company has been terminated on 10-01-2020 due to iilezal

beyond allotted area of the Jease and non-depasition of reyalty : hence their secunc whith w3

deposited at the time of obtaining lease agrecment 1€ 3Mounting 1o rupess 2.47.65.625/- has Soen
forfeited. The copy of the lease termination order 15 attached hereby a3 annexurs-l The FITr=

Department has also informed that the sard Iease holder destroyed 397 plants/trees cunng snsTos
of illegal mining activitics in khasra No- 122 llage Garhi on 12-04-2016 3and 3 c37272 12227 =23

issued against Sh. Subhash Gupta S/0 Muranlal Gupta residznt of House fo- §363 52223 Famtanal
de order date2-22/C3200%. Ers e o

and prosecuted to Spl. Environment ourt Faridabaad. 4

convicted the accused and ordered to pay a sum of rupess 121534/

paid in court. A copy of said Court judgment is annezed herely 23 3n02mery -0 {

e 2510
Sangay Simh'e"i'v‘/’a E‘J'
Assistant Mining Engincer,
1

Kaénllil Singh
Regional Officer, 11SPCH
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Subject: - Demarcation report of Garhi mining lease area of district Mahendergarh
being held by M/s Haryana Mining Company- Regarding.

* As per order of the Director Mines and Geology Issued vide lezter dated
15.04.2019 , the mining lcase area of the Garhi stone mine was demarcated by a team of
/ Mining Officer, Sr. Surveyors, Surveyor (HQ), Mining Inspector. Revenue Officizls (Mazan
Lal, Patwarl), Forest officials and Local Sarpanch/villagers of Khudana-Garhi wers pra<e=:

at the time of dcm:ircation on dated 26.03.2019 & 28.03.2019

2. The team/ technical surveyors, with the help of the patwari, inspectet/ lo=2s =e
existing Red stone lying in Agriculture Jand of Khudana village which are benchmarik &
any demarcation. Two pillars (Red stone chuck-bandi pillar) were found in Agricalmure 2ac
of Khudana revenue estate near hill of Khudana-Garhi.
1. . 3. One Red stone of Khasra No. 23, Killa number 25, South East corner, 2nc 25052
grm===—— -y yne of Khasra No. 51, Killa number 25 South East corner was checked and me2surzs Wi

help of DGPS and the same found correct/satisfactory. After calibrating these rzfzrzmo

g vemm——

pillars, team conducted demarcation with help of DGPS and demarcated e beundary o
i between Garhi-Khudana & Mai kalan & Mai khurd as per the khasrz map cf &2 Kouda

village.

After demarcating the boundary of ¥hudana village which is adjomiz

uw

village Garhi, the team also checked/demarcated the Knasra numZer m22 cfGarhi mize. 2

T e

04 pillars of the lease area A to D were established. The coorcina

=5 C '—E - —— -

735 CF 2 SCTICETy ;:,.E.

= .- established by the surveying team are ziven delow:

Pillar No. { Latitude

A | N28°26'39.6"

B | N28°26'38.1"

C N28°26'24"

D N28°26'21.6" -

4. All corner boundary pillar of lease are2 are 2 sam2 35 z2r zermns

{
K

the lease area. The demarcation of boundary sillars wis =0 st o ey =T
of the team was successfully completed, upen Which 1= w=s cosam=s e

castern boundary line, mining was carried cutbavend e toi—re— T o= = o

e 2 0T =

I
|
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7;5 adjolning hillock of khudana, having averageé
s and average depthof S to g,mtrs.Question W

Jhe pit excavated outside leasc boundary. Villagers an

That the pit has been excavated by the past wor
ocrated during the present tenure. However n
fhe area was marked and calculated with the
approx. 560 sq. Meters. (0.056 hectares). Th

‘ JAgenclosed with this report.

Report submitted please.

g —

Survcyormh\\"l ) - Surveyor "-S\“ \‘)-""

length of 0-40 mtrs, averag
as raised by the team members regarding

d Contractor of Garhi Min
king by some other contra
o fresh mining was found beyond

help of DGPS instrumen
e map prepared by the surveyors in

y

‘‘‘‘‘‘

es replied
ctors, not
the pillar.
t and was found 10 be
this behalf

)./

Tning Officer

Scanned with CamScarner

Scanned with CamScanner



DALt o B a e

- 7 ez, ———=
R~ - GARNI STONEMINE VILLAGECARIL =
' L PN DISTUCTHANDNDERCARH.
. 23 T " 25 M__ /é[ suLEEIT.z“ou-. K )
' 18 i1 [ il. % " § . i'..“-" S
W £ 4 L5 ue | 4 'E 275(’37(; ’: "
s ( 4 H 7 évr e
[ 3 ’ b ) -
5 20 Lo T 'B?’. ¢ 3 /-
30833 T ol 6 e p
2 3% 0 4
iy s b 4 :
'-?/é! 5 l’| 14 b 153 3
Js P 47 29
I
v 2 It te V7
/4';) ?g ’e/l ] /’ 24 ‘63 i
I 1 | ”
v L (I AL . i
" ;
Y/ 3 |u 24 r“"'% 9
ry :
42 ’5. @ > 4‘3"‘ 7 ' Contract 3+3 0023 Cozrtinates
; 3 s 7 T8 7illar a2 | Le=g =2
/J’T 2 [J; 3¢ 4 34 "7 _i' A3 :,f o lu t2y 1 T=Ce
UE) 1) ha ! }' d’ A I Bt vite
Pl 9 8 . PENESS ST
22 € [riTar

b3

3 I
/n 20 be 5] 3
ps 4y
21 21 23
3
w2
II "
%ijn I » oz, /.%v %,u
L gy o 1e] 1»
/

!

L o ———— i
Scanned with CamScanner 4

Scanned with CamScanner



ny\.f
Ve aUSAY —

G v
n

nd Geolg a, -
a BY, Hns i )
YS Bulldjyg, Sector.q 7,91{;1'.1{1?;;?”‘ N
A . p)

Dircerq
1% Flgg,

FGengry)
30.8 A Mines

'rermlnallon Order
Myana Minj
Badkiyy) Roaq
11,07.2015 & 15.07.2015

dated 15.05.2015 ;
s, 07,92,50,000/. (Rupegs

annum, agalnst (he

Whereay M/s H
Plaza. Ankhr.

{t A 1 T

"p Cump

my, throy
« Fariday

. %
gh Shrldn‘pl_)lmh Gupt¥: ¥ Late
ad Partiefp o

ated In the in Tlh-"e;_-".:\"m.' n held cn
and conditions of the auction notice
2015, They offered the highest bid cf

¥ Two Lacs Fifty Thousand only} per

07.‘)0,00,000/- per annum,
ral mine namely

gendup, dated 08.07,

Seven Crores Ninet
Reserye Price of Rs
Mining Lease of Minor My

in khasra no, 7 for exyyp

for obtaming the
Garhl” over an area ol 6.70 hectares fallirg

acti y ) 5 s
Action of ',‘§(cne alongwith Associated minor minerals”. The

leaseholder Company ghy
on 15.03.2016 apy the

alned EOYironmenty| Clearance from the cumpetent authoriry

alter obtaiheg CTO of the HSPCB and commenced mining
ef, 15.06.2018,

re
operations in the are o,
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; ‘Il)l.l'ccmr General, Mines nnd !colouy. Haryana,
Floar, 30-Nays Bullding, Sector-17, Chandlgarh.

g b —

i 1 Wieseas as per teema of prant and leasy deed the lease holder company wal nof
Aotivted 1o sdes tale any snning beyond leasehold arei, On the other hand the report of
(e tispecting, (eam elearly indicated that M/s Haryana Mining Company undertook
g operation heyond/ autside thelr lease hold area by encroaching the adjoining

M

.

| 1 Whereas the Mining Officer, Marnaul vide his memo dated 04.02.2019 reported
r (hat  thse Last weel of October, 2018, he recelved 2 complaint from 0n¢ sh. Rakesh
Fansvar allegung that the lessee had heen dolng llegal mining outslde their lease ared: He
smmediately vide Yis Jetter dated 02, 1:2’01(, requested the Tehslidar Mahendergarh far
undertakongs jomnt mspection (with the officlals of Forest, Revenue and Mines
Department) for demarcation of you leaze hold ared of Garhi mines held on lease by the
lessee. Pursuant 1o the request of Mining Officer, Harnaul the demarcation Was held cn

17.12.2018 by all the concerned official, however, before the report of the Revenus®

plutinn dated

o —————— S

Department could recelved, the Gram panchayat, Khudhana vide re3
08.01.2019 also submitted complaint alleging the same that the mining had G2=?
undertaken by you in the arca of village Khudana which otherwise is not part of 12332
pranted to 14/s Waryana 1Aining Company. ‘The Mining Officer, tarnaul reoortec 11T a2
per demarcation report, it has been found that the Jessee has undertaken MUTINZ 17 ghe

adjormng arcir of Khasra no. 366 & 367 of Khudana i.e. autside hiz lzas2 =ald greg uodar

the garb of the lease granted over an area of 670 hectares in ¥h3sr3 na 7 of rillag=

e ——y e e

¢see has breached terms 2ns T3STITCTS of

Gachi, district mahendergarh. Thus, the |

grant of mining lease. IMe breaches cominilled by the lessze are 12 T2 2237 2= 2%

provisions of Rule 75 of the State Rules, 7012. Accordingly, the l2ssze w33 =iz oo =

how canse within 2 pariod of 15 days positlvely under Rule 750101} of the S2m2 Fler
village Garhi, district Mahendsrzarh == =cT T2

2012 as to why mining lease in

terminated prematurely falling which actlon will be inltlated withcus giviag 1mp fommer
notice.
: 5 whereas this office vide this memo dated 13.03.2019 issued mctoe = WS
N . . oo ;
Waryana Mining Company o account of breach of terms and conciticns of 1o ool I
‘0 .
U’F/ nuneral cancussion by them. Inthe potice, it was observed that as ger zrowcons +f Bne

nor Mineral Concesslon, Stocking, Transcor=ogn of Mo =2

b ocabnelore wn

56 (0) of the Naryana Ml
a1 Mining flules. 2012 (the Srate Aules, 2C12), e e

.

and Prevention of Hck;

requured (o crecl bomndary piltars around the Mimny arsi ar 3 e sxsemse 3 35 07

plan of imning, duly approved by the suthurized officer. 3l shail qp ql rmes M7=
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v VWhereasin the demarcatio
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stated that the Survevor by

installing DGPS Machine enquired the distance and line of

2s found in order/ correct. On the basis of the said Red stones the
demarcation of khasra no, 7 was carrfed with the help of DGPS Machine. It was found

Red stones which v

that the distance of pillzrs instalied with ifis help of DGPS, is 100 feet which was fourd
cerrect. Tk Addtlonal Deputy Commissioner, Narnaul in his report dated 25.02.201%.
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ifemsy
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[ o Whereas 147 Waryans Mining (¢ '
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; Alegations of gl - , {Ias asked to send factual report with rezard o

f S ply 95 subimitted 33% Khudana by the lessee of Garhi mine. The lesses 1=

E’ Para-vics rephy as under:.

‘ Para no. %:- That they had erected the bau}:darf pillarz belore preparanon and

' appraval of 1ining Plan, These pillars are being maintaine2 1o 3272

: condition, dully numbered alonzwith GPS reading Hence, they R3ux

*: not violated provisions of Rule 56(3) of the State Rules, 203 2.

r5 Parano. 4:- That the allegation of illezal mining by Sh. Pa%vesh Tanwar is s222lem
2% Sh Pakesh Tanwar as well 35 the Mining Qfficer, Nzrazw) =2 ===

: inform them in this regzrd. They have attached demgorzr—n b it
which indicates that no illezzl mizing vwas done by them

.
T

Para no.5:- That it is trug that pursuant to the reguess

-——n

Narnaul, the demarcanion was condumiz2 ¢

]

concerned officials to venfy (ne (30u3l 2onines 1= toos ram e

have attached report of Additional d2puty Commuznana
which the DFO Mahendergzarh stated thaz the 3=
Hari har Mining Company is encrezcling =2 ravzmns seme-
Khudana. This report alse cenfirms wthzs ay
Company is not involved in any way in Ce 1Taga!

Sl iy

Parano.6:- That the allegation of illegal mining is cosalacs 7~ =

have attached report of Sarpanch cf Cogm 75z

~dive

A

}

£

i

i

clearly supulates that no dlegal mimng 22g Seem com o m oo
khasra no. 7 of nilage Garhi, thersfzes thay &2 onr

[ =Tl e p—

. " ——————

conditions of grant cf miningleass.

Pars Ho. 7+ ‘That in view of the 3Bove S it i vory =pan w~gr = slemzT

.
CLramead .
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1‘Dircc:mr Gcncrnl, Mines @

'Flo : and Geolopy, H: :
or,30 Bays Bulltllng. Scclur.1-;"yc|,;z?;;r'h.

_—

made againg them

ar
Are wrong. They have not violated any terms and

conditions of the lease deed and never

involved in illcgal mining.

10.  Whereas the Mining Officer Narn

demareation repory, |y, the fresh repor

marcation report seng on 20.11,2019 st
mine was demarcateg by
Inspector, fte
Khudan

al vide memo dated 20,11,2019 sent fresh

e L the Mining Officer, Narnaul in the fresh

aled that the mining lease area of Garhi store
A leam of Minjng Officer, Sr. Suveyor, Surveyor, Mining

l] d
enwe Official (Patwsari), Forest officials and Sarpanch/ villagers of Garhi %
70N 26.03.2019 and 28.03.2075, The regr

Patwar, mspected/ forated he
Khudana which g

/ technical Surveyors with the help cf
exisling lted Stone lying in agriculture land of village
benchmark for any demarcation, Two pillars (Red Stones Chuk 3andi

pillars) were found in agriculture Jand of Khudana revenue estate near hillccx cf
Khudana-Garhj,

11. Whereas one Red Stone of Khasra Ho. 23, %ila no. 25, South East correr and

with the help DGPS and the same found correct/ satisfactary. Aker calitraung tmec2
reference pillars, the team conducted demarcation with the help of
demarcated boundary line between Garhi-Khudana and Mai Xalana 2 M2 <husd 2

...... -

khasra map of Khudana village.

12, Whereas after demareating the soundary of #hudan 3villags wiizs 3320 -

15 willaze Garhi, the team also checred/ demarcated KRazra Map o7 Sachi m=p 722 ~
! 3z L

hpd Th, r--..a'--._,: o

P n . +1i - ——————
pillars of the lease area ‘A" 1o D’ were estatlished. The coordinzies =f 1=a = -

pillars established by the Surveying Team are given telovn-

[ Piltar sio. Latltude [ Longiruzs

r A | nzst26396° B

g B 2826381 BT

i 3 [128°2624" |Te _—
D i 128°26216° TSoeeIT

sillars cf 82 lez — .
Y3 Whereas all corner boundary pillars of ihe lease 20 3o

TS mmme oo
ptenous demarcatisn of the lease ard. das demarsies of SO T e tul
raztifieation of every member of thr 123 was Suceessully comclanes, —oo o o e
“Yserved that mn case of Scuth Exstern Souscary ioe. mumag wms g mf

=i d —rs

et i
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Director General, Mines and @

1“ Fl GCS]O g Ul
oor, 30-Bays Bullding, Seclor.r??,c]l,l;:,:ﬂx;;:;h

beyond the bo . _
y undary line in some part of the adjoining hill
average length of 040 meters S ) ng hillock of Khudana having
meters, (Question was raised b ge width of 14 meters and average depth of S to 8
' ascd by the .
i ease boundary. The vill Y team members regarding the pil excavated outside
n-: o . | agcrs “nd )
K excavated by the | and lessee of Garhi mine replied that the pit has been
3 avi st worki
i, . ing by some other contractors, not operated during the
present tenure, However, no fresh mini
‘ marled and cal mining was found beyond the pillar. The area was
s arlied and calculated
i | ol with ‘thc help of DGPS Instrument and was found to be
A approximately 560
I ¥ 560 meters (0.56 hectare). The map prepared by the Surveyors has als3
2 reen enclosed with the demarcation report,
-, -
1] 14, e " . . .
. V/hercas M/s Haryana Mining Company in their reply has not enly cenicd the
: allegations levelled by this office In the show Cause Hotice but has also levzlles
: allegation for carrying illegal mining in khasra nos. 366 2367 of villagz Khudana 5y Mfs
. Hari Har Mining Company, the lessce of Mai Kalan 4, Mai Khurd stone miaes. oy
r‘ Charkhi Dadrs.
‘ 15. V/hereas the Assistant l4ining Engineer, Yarnaul vide crder darsd 12122073
2 has suspended mining operations of ¥4/s Haryana Mining Company in Carks 52222 =52
i
! with immediate effect ie w.el 13.12.2015 on accunt of azna g3ymest of gormn=et
B dues. As per details in the syspension order of the Assistaat Vining Sagizzer. P
5/,-; 14/s Haryana 1ining Company ic in default of the follcwing gowermiment €25
‘ sr.no. | particulars [ A=ozat (= 25)
i I Dead rent on = | Z3:303:2
‘ instalments from M3res 15 9 ‘
3 December, 2016. (partinstz. = |
% 59.95,030/- has peen CLCOSitesl !
B e s interest S0 izgzalmenis | 15305222
| 2. " Outstanding Inte ! =
E ? | eoleulated upto 04122015 -
a3 "3‘—‘-—‘ I Dutstanding amountcn secmuntef 243 713zz3::
b [~ F peen C2pcsizd |
: Fund (R&R Fund has been C2F ;
‘ uoto September. 2017) — . _
F . 4 T Qutstancing irtersst c-.-.- 323 Tuiz2 PR
5 W/ { | caleulated ucto 05122012 -
A 1dm | dues for commenczment | 2 1oz
w 7/ E S. | Teta ; :
: hoar lrem 3T T
‘ l r;;.’-::' pont fop pngSTTARCIE TN B
H T fntcrest 5% - ==
'___’___&:""-'3-'—‘“-; cerze cigalates S

- —_ L]
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e

——m—— g

srNo, | rartientars” T T -
mount (In Rs.)

[E——

| | "|on,12:2019
/ Fotal for un-commenced period 339.30.000

6, Whereas v (Al
by 15 before taling final decision in the matter, it was decided to afford the

—— i

fessee opportunity of personal hearing on 27,12.2019. Shri Subhash Gupta and Shn
farender Kumiar appeared hiefore the undersigned for personal hearing on behalf of the
Teaseeliodbeer firm

7. U , re
l Whereas the demarcation report of the demarcation held on 17.12.2019 was
Ilegation of mining

T

: shovin 10 the representatives of the lessee firm. They denied the 2

wtsades thes lease, The mining outside the lease arca was confirmed by the ADC Marnau!
vide report dated 25.02,2019, A fresh survey by the Mining Officer, Narpa
cevenue, Forest and local representatives has also clearly established that the e
mined outside the lease hold area. The plotting of GPS Coordinates of the bouncary
s mining outside th? J2as2 3

ul alongwith

ssee has

pillars on the Google Pro npplication clearly show Eied
towards the higher hillocks. Even truchs operating outside legal lease ared 32 be c22n

benches ereated gutside the lzase arca are alss nsikle

1

- . - e

. i the Google Earth Image. The
the leszee firm dering the cours2 o

ovm 10 the representatives of
r, claimed that they have minzd enly withis 8

g the star cf thairlsass T2

The smne was sh

snd that any mining outside the lease area was done prior

g

P-.

,3 hearing. The lessee howeve
4

E

% d oulside the leasc 3rea.

lessee denied laving mine

Jg.  Wihereas the stand of the lessee firm is not t2nasle. Thz wislzmes ;
teported in three different reports and 15

clearly wizitle cn Cooglz

: 1 o o e s e -
P sming, pperations in (he mine are already lying susperded on accozat of 222 Z=ees

of grrecrnment dues.

19 In view of the above the reply dated 27.03.2013 2nd soSmissicms —oze

oy : bLars e e : o
jf-l during, heanng, vicre not found satisfactory and therz is clear zndanze 27 e

hawng undertaken mining operations outside (i leaszheld areaas sSomz e

repurt of three different inspection reports and the Ccogle ProAzsimson —oee

under the garb of mining 1695 granted i
e of 670 hectares of land comprising i ez

n favcer of Mfs Szryz=z M=ok

i

Company over an ar
sitlage Garhi. Accordingly, in CXEFCISC of powrers westes ender Camsz 1= ¥ T

— e, T—
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Director Gen ' i
' emlr Mln H
" Flagr, 30-Bays l]ulldlens[:-:ISI::j ek Haryana,

ctor-17, Chandigarh,

ln v 4
(fart IV of the lease deed the mining lease

Fulnated wy, immediate of
Amount of seeurity

Rranted in their favour I hereby

1 ' fect along with forfelture of full
Amounting to Rs.Z,ng 55‘25/_

prematurely (¢

r,

5. M/5 Naryana Mining Company Is directe
Garlw stone mine (g the As
are further direce

the date of hand;

d to dellver the possession of

) sIstant Mining Engineer, Narnau] immediately. They
to i

deposit the outstanding Government upto date dues till

ng ove '

h over of possession of the area back to Assistant Mining
r, Harnaul along vty appliesble
recovered under Land Reye

Enginee
interest failing which the same shall be

nue Acl,‘

16.  Separate action for jlle
applicable Rules/ Law,

gally mined mineral shall be taken as per

(.

/‘
(Amitabh Singh Dhillen, I25)
Director Ceneral, Mines and Ceclozy,
Haryanz

Endst. Ho. D!MG/H'Y /ML /Garhi/2015/ Dated:
A copy is forwarded to 14/s Haryana Mining Compsny, throeza St Setitass

Clgh 20N suTnzzs

Gupta, 9, Lalit Plaza, Ankhir-Badkhal Road, Faridabad- 121001 with dir=ctaa

over possession of the lease area to the Assistant Mining Enginssr
immediately and also to deposit the upto date outsianding Govern
the date of handing over poscession of the area back to Aszic-=
Engincer, Narnaul alongwith applicable intzrest fziling whick =22 22—

recovered under Land Revenue AcL

Endst. No. DMG/HY/ML/Garhi/2015/ Dazsa:

A copy is forwarded to the Deputy Commissicnar, Marmga == i e—— e
and further necessary action. T

- ————
[reag STy

e r
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Dircctor General, Mines nnt@loy, Haryann, =
1**Floor, 20-Bays Bullding, Sector-17, Chandigarh,
/
; _/I‘,mhl..\u.l\.\i('./ll\'/.\ﬂ./GJrhi/'ZU15/ I Dated: (ool 2E

A copy s forwarded to the Assistant Mining Engincer, Mines and Geology
Department. Narnaul for information and further necessary actlon. He is directed
g todehiver a copy of this order to M/s Haryana Mining Company under 3 proper
receiptand also take back possession of the area/ lease. He is also advisec 1
recover vutstanding Governnient dues from the lessee as arrear of land revenue
wnder Land Revenue Act from the leaseholder and/or the sureties. Further

J . s .'
’ action as per rule/Law for Mlegally mined mineral shall also be initiated without
any further delay. ;
J) ?
g .,
‘ State Mining Enginec?
-for Director General, Mines and Geology.
; L Haryana
i
e et *
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(v THE COURTOF VARNIEA SHARMA, IMIC/ERESIDING
ONFICER. SPECIAL ENVIRONMENT COURL FARIDABAD,
1y IR ,

Y
Case Nor 5472017
e of institution: 16 06,2017
)ave o decivon 2204 2000
g toral Fovast U Mo certarl
\'.‘ u
gl ot -0 * Musraze | Cropt peaidert ol H oo PEOS, Secton-2a

Complaint LS 19 of the Pungab [ and Presersation Act 1900

resefil.. SEr Hohe o ke nae APP
Vi mond Sobbg B Goupta gt person
JUDGMENT:-
¢t ae e Gled by Ranoe fores Do

the Punjab [and Preseraation Act.

\ekendercar o oowder the provisions of

. & . —
90D Alicganaons aLunst accused are Shat Or 1x 06 2016 in the area ol

ot Kb o Saenderrah Kange, ot s found tnat Suhbasn
TAvds . . s : -

2eg A 193
NITTRRFUTSITHENA Y IS [ Geagrte rastdent ol oo L9300 Sater-28

tdal TGP cereed) by done sllegal mis
s tdabad hoiaonatter relaee soeused) s G

cones and desirored pole vize 397 qrees in the ares belonging o
Tewoat - ‘- A -

o loss to the department Mhe damage repuit &2

! . (BB T: .
Dorarynienl pnd e

4 . T TP L B 1
srepured Notiol uider Section 68 of the Act was Ziven 10 Jectsee. o

jon in i *damage done him SIS
cmon Bim 0 pay compensition in lieu of damage done by hin
vagd e e contpen alion, the present complang s s
& ol y ‘
‘.
T
ed .
= Voo U ot complunt potice s tssted o e i
sl v i il Wb ter Leete - Ins ik Pndie prome s

1 . . - 3 [ T Ty
case for cotrn tasion of oltleaee |*nm~||..hh uitder section | .ui the "\4,
t -

7 MAY 2013 r
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i patice ol aectisation was aorvadd pen the avcused. Accused pleaded puilty
1
i i have satisticd mvaeld that aceused has admitted g puilt voluntarily and
/|
o without ol any covrcion ar andue influenee. 9
£
3 3 Keeping i view conlussion made by accused, he is held
7 i G comrizmon of orlence undey Qection 19 ol the Punjab | .and
, ]

prreseryation A Fo00 and 1 convivied accordingly: Letthe convict be

) feard on g gt of senteney . -
,vzd./
Y Plle
B . e
b Announced i opett cuott .
-
(04,2010 se  (Varsha sharma)
INVITC Presiding Ol
ourt

wironment .

Special

1’:\1"\duhaul, l_‘ll)tl-lR()_‘\?()

PPresenti- Shirl Rakehit lumat. AP ”
Acceed Subihir b1 Chuptar in custody-
) ead on ihe aphntionh ol sentengy Lhe bl )iy ol
awarded 10 the

(RS e

Prosecutar

accused as TR THENSRE

O the othey ranidd.

matter of  senieey

cunsidcv;:liun 1o the

;tm‘r:z:li()n to aecused

e 18 ordered o

.=I-“)')U)f'? posra et i

o oL eatisi ach
s, keep
~on<adering e b
ardered 1O ped U

1 and Prestr aLon

ITTS (W L Ao

el 1ot epyipomment and forest Department.

qectised !cs-_:;:f~'l'.x! for taking tengent view i the
1
apd ot crased { ' o Hoving &
pval contentionms. 1 do not oeEi i« 1t case 10 arant
-

Las he has caused loss 10 the
e peleaed alte due adimonitien 4 upon his 072

8 Cae ol i
e ST e ot

you ler Jtrd vonne

hr - e forest g cnL TN enl an cre. In addilor
e (e Lact that due wod 1 L attender 2% alfe
e \ R A e S A il u
TSRS i ST » 1% < Py

S sy W
JU wed 13

Qe st

1 4 -
e further direches to pant

Adt

Az s

T P
i
i

< —
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e Goverpment Lol ol Mahendergarh  und also et the

st

Lcknowledgenent trom the concerned oflicial and produce the same

Betore the cotrt withim one month e o or bhelore 22.05.2019. The

amount of compensation shall he utilized exclusively for the restoration of

the enviromment of the ares. Compensation paid. The concerned Range

Frorest Officer 1s also directed 10 furnish his report about the fact whether

the convict hus planted trees in that concerned area. The convict be

released. Copy of this order be sl sent (o IO concerned tor submitting

Je be consigned 1o records

ragg

the compliance report and alsn o the convict. Fi

atter due compiiamee,
/2
Y

/./‘

(Var .aa Sharma)
IMIC/Presiding Otlicer
Special Environment Court
Faridabad UID:HRO370

Announced inopen court.
22.04.2019

Certinied that this order consist of three pages. All the pazes

are checked and sipned by undersigned.

- April 22,2019

| q16
Bl 2 /,773..44,
Fo 1Y

J 7
s /"

Fo=5—19

e
e

(Varsha Sharma)
IMICPresiding Offeer
Specal Fnssronment Coun

Fardabad. UTDH-HRO3TY

Cortified to b True CSA1
.vV
Sac 7% =t

'AC?ABch
‘ Gpantitls

v *3 iyl
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